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{ily REPORTED STXIKE BY TRADERS AND
COMMISEION AGENTS IN NIzAMA-
BAD AGRICULTURAL MARKET IN
ANDHRA PRADESH DUE Y0 NON-
SUPPLY OF RAILWAY WAGONS,

SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, under Rule 377,
1 wish to mention the following mat-
ter of urgent public importance:—

Since 9-4-1079, the Traders wand
Commission asents in Nizamabad
Agriculteral Matket in Andhra Pra-
desty have been on strike s a protest
against the non-supply of wagong by
the South Central Railwiays. The
abrupt closure of the markefs has re-
sulted in utmost hardship to the far-
merg, in five districts of the Telengana
region in Andhra Pradesh, in the dis-
posal of their produce.

Thousands of ftarmers are forced 1o
make distress saleg to avoid further
sufferings; Urgent intervention by the
Central Government and Raflway is
néeded to ensure immediate and ins-
tant aliotment of wagons on _high
privrity to relieve poor kisans. Delay
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in the matter will create chaos and
unrest with disastrous consequences.

The hon. Minister for Railways may
kindly take immiediate steps for the
allotment of wagons on high priority.

(iil) REPORTED RELAY FAST BY TAE
JawaHARLAL Nguaru  UNIVERSITY
STAFF ASSOCIATION.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Speaker, 8ir,
an unwanted situation has developed
in Jawabharlal Nehru University since
the members of JNU staff association
are on rclay-fast from Tth April 1979,
The Jawazharlal Nehru University stall
association gave a notice to the Vice-
Chancellor on 24-3-1979 that if their
long pending problems are not gsolved
in a weak’s time, the Jawaharlal
Nehru University staff association will
resort {o direct action and accordingly
cn 7th April, 1979, the reluy-fast had
been started in front of Vic«-Chancei-
lor's office. The Vice-Chancelior s
reluctant to fulfil the demands of
the Karamcharis.

Among the nine demands put for-
ward by the Jawaharlal Nehra Uni-
versity stail association, the most im-
portant demand is that selection grade
{(which was in force in Jawaharlai
Nehru University from 19877) should
not be discontinued. Thiz selection
grade is given only to those employees
who do not have any avenue of promo-
tion throughout thefr fife time. THe ca-
tegories of staff covered through gelec-
tion grade included class IV gtaf?, dri-
vers, engineering staff etc.

University of late have spent a. few
lakhs of rupecs on lunches and dinners
served during the semifnars, but thev

cannot give Rs. 8/- extra per month

to each Clasg IV employee it the
form of gelection grade,

The selection grade was introduced
atter the recommendations of a Com-
mittee in which staff and administration
had equal reprefentation. Thin Was
subsequently ratified by the executive
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-ommitte of Jawahbarlal Nehru Univer-
sity in 1977, But last month University
adminittration had withdrawn it uni-

laterally,

The ather important demands include
mare houses for sta’f, regularisation of
daily wage workers, medical facility
for staff on the campus an dgroup in-
settled immediately,

1 urge upon the Government to in-
tervene in the matler so that the jong
standing demands of the Jawaharlal
Nehru Universtiy staff association are
settled immediateiy,

(iv) REPORTED FIRE IN , GODOWN OF
Foop CORPORATION OF INDIA AT
KaAPA IN MADHYA PRADESH.
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(v) PROPOSED AGITATION IN  JCERALA
AGAINST DELAY IN COMPLETION COF
MANGALORE - COCHIN - TRIVANDRUM
HicewaAy,

SHRI A C. GEORGE (Mukanda-
puram): Mr, Speeker, Sir, I wuuld
like to raise under Rule 377 matter

relating to proposed masg agitation in

the coastal areas of three districts of

Kerala for Mangalore-Cochin-Trivan-

drum highway

A mags sgitation is proposed to be
launched in the coastal aregs of the
three districts of Kerala because - of
the inordinate delay in the implemen-
tation of the gsanctioned West Coast
Highway (NH 17) from Mangalore
through- Gochin to Trivandrum. Five
years back, the West Comst Highway



